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1] IN THE CENTRAL ADMINISTRATIVE TRI ,UNAL
$ N AHMEDABAD BENCH
selec®)
0.A. No./229/90
i
!
|
|  DATE OF DECISION 16.12.92
1
shri Lfl.S.Saiyexi Petitioner
shri G.M.Joshi Advocate for the Petitioner(s)
Veérsus
Union of India ‘ Respondent

Advocate for the Respondent(s)

CORAM :

The Hon’ble Mr. N.V.Krishnan |

Vice Chairman |

The Hon’ble Mr. sCoBhatt
Member (J)

1. Whether Reporters of Igcal papers may be allowed to see the Judgement ?L/

2. To be referred to the R‘cporter or not { \.

3. Whether their Lordships wish to see the fair copy of the Judgement ? %
“

4. Whether it needs to be|circulated to other Benches of the Tribunal 2>
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Mehmood ali|S.Sciyad,
kesiding at|Kaji Street,

Igh=l ChowKzP atan,

Distcrict-iMellsana. eeesspetitioner
(Advocate :yMr.G.M.JOShi)

i

i

|

g

| versus

union of India,

TO be served through
Superintenddnt of Post Oftices
Patan Division, Patan,

District #Mehlsana. ee e ssespondent

|

O!F AL OUDGEMLNT

\
i Date : 16.12.92
i

{
Per s Hon'blle Mr.N.V.Krishnan
Vice qhairman

I

|
|
|

Shri Ge.Me.uo0shi for the applicant.

Heard. He submits that there was an interim order

dated 25.5.90 permicting the applicant to appear for
A i éf?

the provisi ally/examination to be held on 27.5.90.
However, aftfpr this interim order was passed)no such
examination Was held, Qhe learned counsel also submits
that he has |ho instruction from the applicant  whether

he still has|| any grievance, in respect of the

examination.
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24 ‘he respondents also have stated that the

examination| to be held on 27.5.90 was postponed due
.qilﬂm*ﬁ~

to defect procedure. Eésai‘examination would be

[
heard only [pfter thé)O.A. ® is disposed ot. He submits

that the OJh. has bec@me infructous and it is to be

closed on at basis,.

3 the circumstance%, the application has
became intfluctous and it is dismissed.-
’TELAiév ./””/7/57&9%h‘
(ReCeBhatt (N.V.Krishnan)
Member fJ) Vice Chairman
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